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(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF INDUSTRY (SHRI 
AJIT SINGH): (a) and (b). Instructions have 
been issued to all th~ manufacturers of 10-
dised salt to sal their product at not more 
than Rs. 250/- per tonne (ex-factory) in bulk. 

(c) Does not arise. 

Prices of Filament Yarns 

6199. SHRI KAMALUDDIN AHMED: 
Will the Minister of PETROLEUM AND 
CHEMICAL be pleased to state: 

(a) whether the prices of various man 
made filament yarns have increased during 
the last one year; 

(b) if so, the comparable demand wise 
selling prices of Viscose Filament yarn, 
Polyester Filament Yarn, Nylon filament yarn 
during 1988, 1989 ad 1990 till 31 st March, 
1990. month-wise; and 

(c) the measures Government propose 
to take to maintain the prices of these items 
at reasonable level? 

THE MINISTEROF PETROLEUM AND 
CHEMICALS (SHRI M.S. GURU-
PADASWAMY): (a) Yes, Sir. 

(b) Information of deneir-wise, month-
wise selling prices of viscose filament yarn, 
polyester filament yarn and nylon filament 
yam is not compiled in this Department. 

(c) There is no statutory price control 
over man made/synthetic fibres and yarns. 
However. close monitoring is being done by 
various Committees and Departments. Most 
of these filament yarns are under OGL im-
ports. Vehicle of fiscal levy is used appropri-
ately as and when required. 

[ Translation] 

Compensation for Land Acquired for 
Bhatgaon Mining, Madhya Pradesh 

6200. SHRI LARANG SAl: Will the 
Minister of ENERGY be pleased to state: 

(a) the number of tribals whose land 
has been acquired for Bhatgaon oolliery in 
Sarguja District, Madhya Pradesh; 

(b) whether these tribals have been 
given compensation for their land, jobs to 
one member each of their families, alternate 
land in lieu of acquired land and a house for 
the acquired place of residence under the 
existing provisions; and 

(c) if not, the reasons therefor? 

THE MINISTER OF ENERGY AND 
MINISTEROFCIVILAVIATION (SHRIARIF 
MOHAMMAD KHAN): (a) to (c). For 
Bhatgaon Colliery in Sarguja district, Madh}'a 
Pradesh land belonging to 3 tribals was 
acquired by direct negotiations and land 
belonging to 58 tribals was acquired under 
the Land Acquisition Act~ 1894. Compensa-
tion has been paid in full to all the three tribals 
whose land was acquired by direct negotia-
tions. Payment of compensation for land 
acqUired under the Land Acquisition Act is 
awaiting the passing of Award by the Land 
Acquisition Collector. Employment has been 
provided to one member of each of the 
families of all the abo\t9-mentioned tribals. 
There is no provision under the Land Acqui-
sition laws to provide land in lieu of acquired 
land and house for house. However, com-
pensation is paid for the houses acquired. 

Information in respect of tribals whose 
land was acquired under the Coal Bearing 
Areas (Acquisition & Development) Act. 1957 
for the Bhatgaon Colliery is being collected 
and will be placed on the Table of the Lok 
Sabha 


